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B BEFORE THE NATIONAL GREEN TRIBUNAL,

== EASTERN ZONE BENCH, KOLKATA

<T &

“ IN THE MATTER OF:

/ \/ ™. }’

ORIGINAL APPLICATION No. 172/2016/ EZ
WV [y

WET T T

SAJAY LALOO
6D w0 ; 070

......... Applicant
- Versus -
STATE OF MEGHALAYA AND ORS.

.......... Respondents

An Affidavit filed on behalf of Respondent No.5 (Divisional Forest

Officer, West Jaintia Hills District)

[, Shri R. Nainamalai, S/o Shri P. Ramasamy, aged about 46
years, resident of

Forest Colony, Jowai, West Jaintia Hills District,
Meghalaya do hereby solemnly affirm and state on oath as under:-

1.

That I am the Divisional Forest Officer, West Jaintia Hills District, State
of Meghalaya, Respondent No. 5, and I am aware of the facts and

circumstances of the above case hence I am authorized and competent to
swear to the contents of this affidavit.

2 That a copy of the affidavit dated 13.08.2021 filed by the Applicant has

g \
been served upon me. I have gone through the same and understood the r!
contents thereof. g

E
3 That the Applicant in its Affidavit dated 13.08.2021 has stated that

there has been no disclosure of the action taken against the erring illegal

miners and the status of operation of such miners in and around the river

bank of Myntdu River. It may be stated that such allegation by the Applicant

are not true and totally unconnected to the ground reality as all mining
activites have been completely stopped.

4.

That the deponent begs to submit that the actions were taken against

/’\

all the erring illegal miners operating in around the Myntdu river and a

Report in that regard was placed before the Hon'ble Tribunal, from time to
X~ time by way of an affidavit.
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taken by Respondent Nos. 3 and 5 with regard to stopping and controlling
the functioning of various stone and sand quarry/ mines were produced. It
was stated that, (i) Order under Section 144 Cr.P.C. was Imposed by the
District Magistrate, West Jaintia Hills District, Jowai prohibiting inter-alia
stone quarry in the upstream of Myntdu River; (ii) Directions were issued to
take necessary action and filing of offence cases against the defaulting
quarry/mine owners; (iii) All quarries along the banks and catchment area
of Myntdu River have stopped functioning from the date of issuance of

closure notice by the Divisional Forest Officer (Territorial), Jaintia Hills
District.

It may further be stated that vide affidavit dated 27.10.2017 (filed
by Principal Chief Conservator of Forest, Respondent No.3) further status of
action taken and monitoring was produced. It was stated that subsequent
to the issue of prohibitory order, issue of closure notices and directions for
legal actions against the defaulting quarry/mine owners, all operations of
the stone and sand quarry/mine in and around the bank and catchment
area of Myntdu River and anywhere in the District of West Jaintia Hills have N
completely stopped. It was also stated that regular inspection and § g
patrolling is being conducted by Range Forest Officer (Territorial) and Q.thg
Divisional Forest Officer (Territorial) along the bank and catchment area of w
Myntdu River and have found that no mining activities are in progress and g
all sand and stone quarry have stopped functioning completely from the §
date of issuing closure notices. A copy of the Status Report dated
04.09.2017 and Inspection and patrolling report dated 11.10.2017 along
with site photographs were also annexed along with the affidavit. Deponent

craves leave to refer the said affidavits at the time of hearing.

L That the deponent begs to submit that reqgular inspection and
patrolling is being conducted by Range Forest Officer (Territorial) along the
bank and catchment area of Myntdu River and no quarries/mines are being
ot operated in the proximity of the river Myntdu as is evident from the

A/ /\, | \Qg,lnspection Report dated 02.08.2021 prepared by Range Forest Officer

/ A\ :
f\i&}\ é};e?f'}itorial), Jowai Division and placed along with site photographs.
C‘&*\ ' \0‘\}\}\\\\5‘




A copy of the Inspection Report dated
02.08.2021 along with site photographs
were also annexed herewith and marked
as ANNEXURE - 1.

6. That the deponent begs to state that in order to prevent illegal

mining of sand and boulders measures have been taken time and again,

which are as follows,

Z.

Warning notices have been served to all miners who were
operating illegal mining at the close proximity of river Myntdu:
Display of Boards mentioning with the Acts and Rules related to
illegal mining and penalty provision on violation of Meghalaya
Minor Minerals Concession Rules, 2016 has been placed at
different locations;

Range Forest Officers concerned have been strictly directed to
Cause regular inspection/patrolling all along the river and to curb

llegalities with a direction to submit Inspection reports
accordingly.

That the deponent begs to submit that the answering respondent

has vide its letters suggested the Deputy Commissioner, West Jaintia Hills
District, Jowai, for promulgation of Section 144 Cr.P.C. all along the Myntdu

river to check illegal activities on mining of sand, boulder and illegal felling

of trees. Consequently, the Deputy Commissioner has promulgated and
Order under Section 144 Cr.P.C., vide Orders dated 28.05.2018 as well as
Order dated 15.03.2021 (still in operation).

8.

Copies of the Orders dated 28.05.2018
and 15.03.2021 promulgating Section 144
Cr.P.C. are annexed herewith and marked
as ANNEXURE - 2.

That this affidavit is made bonafide for the ends of justice.
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9, That the statements made in this affidavit are true to my knowledge
and belief supported by relevant records which I believe to be true and the

rest are my humble submissions before this Hon'ble Tribunal.

10.  That the deponent seeks liberty to file an additional affidavit in

addition to the present, if so required by this Hon'ble Tribunal.
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VERIFICATION

I, Shri R.Nainamalai, S/o P.Ramasamy, aged about 46 years, R/o
Forest colony Jowai, West Jaintia Hills District, Meghalaya, do hereby
verified at Jowai on this 10" day of September, 2021 that the contents of
my reply affidavit are true and correct to the best of my knowledge and
belief. No part of the same is false and nothing material has been

concealed there from.

Divisionel Forest Officer,
Jaintia Hils TerMerial Division
Jowsl
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GOVERNMENT OF MEGHALAYA = 326 =
OFFICE OF THE RANGE FOREST OFFICER (TERRITORIAL)
JOWAI RANGE, JOWAL
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No: JR/INGT/126/2021-22/ |ep Dated: Jowai, The 9""4} Aug/21.
From: The Range Forest Officer (T)
Jowai Range.
l'u:/"’/_ The Divisional Forest Officer,
Jaintia Hills Territorial Division. Jowai.
Subject: Order of the Hon’ble National Green Tribunal Eastern Zone Bench, Kolkatta in

the O.A. No. 172/2016/EZ with M.A. No. 01/2017/EZ/Sajay Laloo Vs State of
Meghalaya & Others.

Ref: Memo No. JH/Case No.140/2014/TK/2015-16/830/B/152(B)  Dated: 30" April,
2017.

Sir.
With reference to the subject cited above, the undersigned had conduct the spot

inspection and re-verification of the site of those people who are illegally extracted the stone
boulders along the river Myntdu on the 02/08/2021. It is found that there is no fresh mining is

done in these areas.

This is your favour of your kind information and necessary action.
Enclosed: Photographs & GPS Co-ordinates.

Yours faithfully

n\'s‘
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1. Shri Statemon Suting Quarry Photographs:

GPS Coordinates: N-25°25'42.97”
E-92°10'51.20”

2. shri Wolking Dkhar Quarry Photograph:

GPS Coordinates: N-25°2527.06”
£-92°10'47.97”

7

&

Range Forest Officer
Jowai Range
Jowai
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3. Shri Hamly Suting & Smti Waila Laloo Quarry Photographs:

GPS Coordinates: N-25°25'47.04”
£-92°10'52.37"

4. Shri Kisbyphill Passah Quarry Photograph:

et

GPS Coordinates: N-25°26’59.81"
£-92°11'28.82”

Range Forest Officer
]o%vai Range (T)
Jowai



Smti Bian Pakyntein Quarry Photographs:

GPS Coordinates :

N-25°2700.96”
£-92°11'20.18”

Submitted
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7 OFFICE OF THE DEPUTY:COMMISSIONER-WEST JAINTEA HILLS BDISTRICT

o ANNEXURE - 2

t | OQRDERU/S 144 CrP!
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g Dt.28.05.2018
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Whereas, iniimation received from:the Divisional Forest Officer (T) Wes
: i NI i Y 18
Jaintia Hills District videetter No. TH/LYGenl/2012-13/661/B7445, Did. 15.05 2018 or

heavy felling of trees in the vicinity 6f Myntdu river, and,

Whereas, itlis necessary to gnsure effective implementation of Nationd

Green Tribunal (NGT) opder against illégal felling of trees, sand mining and illegy

collection of boulders from the river bed of Myntdu and its Viciuty

) B
Now. therefore 1, Shri. R.Rapthap, 1AS, District Magistrate, West Jaintia
Hills District Jéwai in exercise of the powers conferred on me S 144 Cr.PC do tiereby
prahibit as Lmdc.r:- : i
i
l. Felling gf rees in the vicinity of river Myntdu
2. Sand mining and stone quarries all along the river Myntdu.
In view of the emergency nature of the case, this ~.der is hereby passed cx-

parte and shall gemain in force until further orders

P
.

Given us 1dc:1 my hand and seal-this day the 28% Mav, 2018

| =3 il

o

‘ (Shri. R. Rapthap, lAS)
| Deputy Commissioner,

? West Jaintia Hills District,

IU‘#\ a ].

Memo No: Gen'179/P-1CAMUNGT/2018/70-A,  Dated i awal the 28" May, 2018

Capy forwarded - |
Chief Séeretarydo the Govi, of Meg
The Commissioner & Secretary to the Govi, of

halaya,-Shillong fur avour of kind informatica

ya. Forest & Environment
Department Shitlopg for favour of kind information
ien of Division for East & West Khast HillsEast & Wes

i, The Comumissio

and Ribhoi Distriet for kind information
1
: aya State Pollution ool Board, Lumpyngigad

S Sed
1 The Member Seqretary,
\I itlong for favour of kindinformation

e Superintendent of Police, West Jainua Hills Dist

1 fe-information and nece.sary

6 The Chiefl xecunve Officer, Jowal Municipal B ] 1 a7
e Sub- Divisional Officer, Amlarem Sut [ ) o maton

& The Ui\‘lSU[:.-;} Forest Officer (T) West Jaintia Hills Daistriet for nformat,or

L l[Ild Hills Autonomous District Couneil Jow 4l for informatior

10. The Divisional I\"“Il..l g Officer, West Jaintia Hills District Jowai for informatian

Ihe Assistant Director Information & Public Ruh:mnt‘, W.stJaintia Hills District 'owa
for information with'a request for wide publicity of the abuve Jrder.
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GOVERNMENT OUF NMAGHRALALA
OFFICE GOF THE DEPUTY CUMMISSIONER WEST JAINTIA HILLS DISTRICT

winsJ OWAT: e o
Jo ANNEXURE ~VIY

Tal
ORGER UNDER SECTION 144 Cr.P.C.
(Dated Jowar, the 15" March 2021)

Nu.Gen.179/’E"L-Il,fCA/MU/NGT,’ZOl&;439' Whereas, it is necessary to ensure
effective implementauon of the Hon'ble National Green Tribunal (NGT) Order against
illegal lelling of trees, sand mining and llegal collection of boulders rom the river bed
“of Myntdu and its vicintty;

Whereas, the quality of water in the Myntdu river is severcly affected day by
day due o washing of clothes and vehicles in the catchment areas, dumping of spoils
and dirt, illegal collection of sand/stone from the river bed of Myntdu river;

Now, therefore |, Shri, Garod L.S.N, Dykes, [AS, District Magistrate, West
Saintia Hills District Jowai in exercise of the powers cunlerred on me U/S 144 Cr.PC
do hereby prohibit as under:-

1 Felling of trees in the vicinity ol river Myntdu.
2 Sand mining and stone quarries all along the river Myntdu and on the
river bed.

L3

Washing ©f clothes and cehicles, dumping of waste material
(Sehd/ Liguid) wlong the course of Myntdu river

I view of thie urgency of the case, this order is heredy passed ex-parte
and shall remaan i foree until further orders

Mermo Nodo Gen. 179/ Pr=-11 Sy MUy N

Capy forwarded to:-
. The Privale Secretaty to the Chiel Sverctary Govt. of Meghalaya, Shillong o
favour of kind information of the Chiel Secretary

2. The Frincipal Sceretary to the Govt, ol Meghalayva Urban Affairs for favour ol
your kind information,

3 The Commissioner of Division East,
favour of your kind informauon

4. The Supenntendent of Police, West Jaintie Hills Distiet Jowai for kind

© pformation and necessary agction

5 The Member Scoretary, Meghidaya State Polluuon Contros Board, Shillohg for
mnformation.

6 The Chiel Executive Oficer, Jowai Municipal Bowrd, for kind nformation an
NECESsAary action "

Mest, Ri Bhol 8 Jairaa Hills District for

G The Sub: Divisional Officer, Amlarem Sub Division lor information  anc
Ht‘l:(':i.‘;iil') dacuon

% The Divisional Forest Gificer (T) West Jaintia Hilis District [or information and
necessary acuon

9 The Execotive Bngineer , PHE Elecirical Divisiun, Joww for informaton

' The Divistonal Mining Clficer, West Juintia Hills Diswriet Jowal for imnformation

The Adsistant Director Information & Publie Relations Wesl Jaintia Hills District

Jowai for information with a request for wide pubiicity of the above order

17 The Presidenty Secretary, Synjuk K Waheh Shnong, Jowai Urban for information.
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West fainta reldsikkdgrict,
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